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know whether any effort was made to 
ascertain this, and if so, whether any 
assistance was extended to the families 
of those who committed suicide on 
account of this order? 

Shri Morarji Desai: Nobody hill! 
asked for any assistance so far, for 
those families, and any information 
that was sought to be obtained has 
not resulted in any positive thing. 

Shri Hem Barua: In view of the 
fact that the goldsmiths in this coun-
try. about five lakhs of them according 
to our Finance Minister, are faced 
with the bleak prospect of starvation, 
may I know whether Government 
serously tried to foresee the gravity of 
the situation, and if they did, why is 
it that they did not take adequate 
measures to neutralise the gravity of 
the situation, because the measures 
that are spoken of up till now are only 
in the formative stage? 

Mr. Speaker: The hon. Member is 
only entering into an argument. 

Shri Hem Barua: I asked what steps 
had been taken. 

Mr. Speaker: I said that the hon. 
Member Vias only entering into an 
argument. 

Shri Hem B.'!rua: No, Sir. I do not 
know how it is a question of entering 
into an argumcnt. ... 

Mr. Speakrr: Now, he wanls me to 
give arguments. My arguments might 
not be convindng to him. What would 
happen in that case? Then too, this 
would remain the decision. So, why 
enter into an argument? 

Shri Hem Barna: I am employing my 
brains, but I cannot find out. 

Shrl Ansar Rarvani: Are Govern-
ment aware that a number of gold 
smugglers have also committed sui-
cide, and if so, what their number is? 

U.N. Expert lor River Basin Sarvey. 
ill India 
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Shri Sidheshwar Prasad: 

j Shri Maheswar Naik: 
1 Shri Onkarlal Berwa: 
L Shri Kachhavaiya: 

Will the Minister of Irrigation and 
Power be pleased to state: 

(a) whether it is a fact that U.N. 
Special Fund has sent an expert from 
Sweden, to serve for two years as an 
adviser on river basin surveys and 
hydro-electric projects in India; 

(b) whether it is also a fact that he 
will go into the requirements of third 
and fourth Plans; and 

(c) what other kind of assistance 
U.N. Special Fund is going to extend 
in this matter? 

The Parliamentary Secretary to the 
Minister of Irrigation and Power (Shrl 
S. A. Mehdi): (a) Yes, Sir. A I5wedish 
Engineer has been appointed for a 
period of 2 years by the U.N. Special 
Fund as their Resident Adviser in con-
rlection with their aid programme for 
investigation of sites for the generation 
of hydro-power in the country. 

(b) No, Sir. 

(c) The assistance to be ~'xtended 

by the U.N. Spt'cial Fund in Ihis con-
nection will be in respecl of the sup-
ply of equipment and precision instru-
ments etc and also services of con'cul-
tants. 
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Shri Maheswar Naik: May I know 
whether the foreign aid or colaboration 
which ~ likely to be available will be 
dependent upon the recommendation 
of the expert who is visiting our 
country from Sweden? 

Shri S. A. Mehdi: At the moment, 
'the total expenditure likely to be 
incurred on the resident adviser would 
be met by the UN, and the equipment 
will be sent free of cost. 

Shrl Maheswar Nalk: My question 
has not been answered. I wanted to 
know whether any foreign aid or col-
laboration that was likely to be avail-
able would be dependent upon the 
recommenadtion of this expert? 

The Minister of State in the Minis-
try of Irrigation and Power (Shri 
Alagesan): It would not be dependent 
upon the recomendation of this expert. 
Here, it is purely assistance for 
investiga lion purposes, and certain 
instruments and equipment are being 
given by the UN Special Fund. 
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8hri Iqbal Singh: May I know whe-
ther we have in India similar experts 
like the foreign expert who is called'? 
If so, what was the purpose of calling 
a foreign expert? 

Shrl Alagesan: This is only to help 
Us in the procurement of special 
equipment and instruments. He will 
keep in touch with the State Electri-
city Boards in regard to the progress 
of investigations of various projects 
and try to help us in procuring these 
things. He will bulk all the require-
ments and place orders. 

Shri Bhagwat Jha Azad: Will the 
recommendations of this foreign ex-
pert after investigation be followed up 
by any help from the UN Fund for 
implementing them or they will only 
be for the consideration of Govern-
ment? 

Shri Alagesan: We carry on the 
projects in the usual manner. This 
expert is only to look after procure-
ment of special equipment and instru-
ments needed for investigation pur-
poses. 
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Shri P. VenkataBubbaiah: What are 
the terms of reference given to the 
expert? Will he give a comprehensive 
report on the potential of power and 
urigation in the country or will he go 
into only such of those schemes 3S are 
taken up in the Third and Fourth 
Plans? 

Shri Alagesan: He will not be doing 
:any such comprehensive review. 
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Shri Sham Lal Saraf: May I know 
if an agency has already been created. 
or is going to be created, for conduct-
ing these surveys of river basins, to 
which this gentleman who has come 
will be working as adviser? It so, 
what is the agency? 

Shri Alagesan: Various projects are 
being investigated by State agencies 
and some are investigated by the 
CWPC. 

Bouse-bulld.IDg Loans 

+ r Shri D. C. Sharma: 
·830. -< Shri P. R. Chakrave:~i: 

L 8hri Sidhesw:tr P:::.sa:J: 

Will the Minister of Works, Boasia&' 
alld Rehabilitation be pleased to state: 

(a) whether it is proposed to re-
view the scheme of house-buildinC 
loans to Government employees; 

(b) whether any moditlcations in 
the rules have been made; and 

(c) if so, the details thereof and the 
total amount of house-building 108Il8 
granted to Government servants dur-
ing 1962-63? 

The Deputy Minister in the Ministr7 
of Works, HOusing and Rehabilitation 
(Shri P. S. Naskar): (a) to (c). The 
grant of advances under the House 
Building Advance Rules was suspend-
ed in November, 1962, so as to keep 
the expenditure during 196a.63 within 
the budget provision of Rupees sixty 
lakhs. It has since been decided to 
entertain new applications from 1st 
April, 1963. Advances will, however, 
be given hereafter only to employees 
whose monthly pay does not eXCE'ed 
Rs. 1,250 and who have already ac-
quiredlpurchased plots of land. The 
maximum advance admissible to !In 
applicant is twenty-four times his 
monthly pay and is subject to a maxi-
mum of Rs. 25,000. 

During 1962-63, house-building Ad-
vances amounting to Rs. 93.51 lakhs 
were approved in the case of 710 Cen-
tral Government servants. 

Shri D. C. Sharma: Government ser-
vants wlio build houses of their own are 
asked to occupy those houses, leaving 
the government quarters. In how 
many cases has this rule been obsnrved 
and in how manv cases ha.s this rule 
not been observed, and what are the 
reasons 'for not observing this rule? 

The Minister of Works, Houslllg and 
Rehabilitation (Shri Melhr Chand 




